
 

State vs. Yogender @ Bhupender  

FIR no. 100/2021 

PS New Ashok Nagar  

U/s  307 IPC 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an  application u/s 330 Cr.P.C moved on behalf of 

the applicant/accused.    

Present: Ld. APP for the State. 

  Sh. Gaurav Dalal, ld. counsel for the applicant/ 

  accused.  

  Sh. Nagendra Singh, ld. counsel for the  

  complainant.  

  IO SI Prashant through IO.  

  The accused is stated to be in J.C.  

 

  Submissions heard. 

  It is submitted by the IO that medical examination 

of the accused  before  IHBAS is yet to be conducted.  

  Accordingly, a court notice be issued to the 

Director, IHBAS to expedite the filing  of Medical Examination 

report of accused yogender @ bhupender, on the next date of 

hearing.  

  Be listed for awaiting report from IHBAS on 

25.06.2021.   

(PANKAJ ARORA) 

ACMM(EAST)/KKD/21.06.2021 



 

State Vs. Not Known 

DD no. 71-A dated 03.06.2021 

PS New Ashok Nagar  

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an  application for calling the Status report.  

 

Present: Ld. APP for the State. 

  Complainant through VC. 

  IO HC Ashok through VC.  

 

  Status report filed by the IO stating that all possible 

efforts are being made to trace the missing girl. 

  Accordingly, no further directions are called for at 

this stage.  

  Hence, the application stands disposed of.  

  Copy of status report be supplied to the 

complainant/her counsel.  

 

(PANKAJ ARORA) 

ACMM(EAST)/KKD/21.06.2021 

 

 

 



 

State vs. Kanhiya 

E. FIR no. 027169/2019 

PS New Ashok Nagar 

U/s  379/411/34   IPC 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an applicant for calling the status report.  

 

Present: Ld. APP for the State. 

  None for the applicant/accused.  

 

  Bail application moved on behalf of the 

applicant/accused has already been disposed of by this court 

vide order dated 02.06.2021.  

  Today, none has appeared on behalf of the 

applicant/accused.  Even on the previous date, none had 

appeared on behalf of the applicant/accused.  It seems that the 

applicant/accused is not interested in pursuing the aforesaid 

application.  

  Accordingly, the application stands dismissed in 

default.  

  Copy of this order be given dasti. 

 

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/21.06.2021 



 

 

State vs. Esrail 

FIR no. 150/2021 

PS Preet Vihar 

U/s 380/457/411/34 IPC 

 

21.06.2021 

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an  application for release of stolen articles  on 

superdari   

  

Pr.     Ld.  APP for the State. 

     Sh. M.K. Gupta, counsel for the applicant through VC.  

 

       Submission heard. Reply of  IO perused.  

 

 Instead of releasing the seized articles  on superdari, I 

am of the considered view that said articles have to be released 

as per directions of Hon'ble Supreme Court in case titled as 

Sunder Bhai Ambalal Desai Vs. State of Gujrat, AIR 2003 

SC 638 wherein it has been held that :  

“Vehicle  involved in an offence may be released to 

the rightful owner after preparing detailed 

panchnama; taking photographs of the vehicle, 

valuation report, and a security bond.  

69. The photographs of the vehicle should be 

attested countersigned by the complainant, accused 



 

as well as by the person to whom the custody is 

handed over.  

70. The production of the vehicle should not be 

insisted upon during the trial. The panchnama and 

photographs along with the valuation report should 

suffice for the purposes of evidence. 

71. Return of vehicles and permission for sale 

thereof should be the general norm rather than the 

exception.  

72. If the vehicle is insured, the court shall issue 

notice to the owner and the insurance company for 

disposal of the vehicle. If there is no response or 

the owner declines to take the vehicle or informs 

that it has claimed insurance/re/eased its right in 

the vehicle to the insurance company and the 

insurance company fails to take possession of the 

vehicle, the vehicle may be ordered to be sold in 

auction. 

73. If a vehicle is reply not claimed by the accused, 

owner, or the insurance company or by a third 

person, it may be ordered to be sold by auction.” 

 

 The view of the Hon'ble Supreme Court has been 

reiterated by Hon'ble Delhi High Court in case titled as Manjit 

Singh Vs. State in Crl. M.C. No. 4485/2013 dated 10.09.2014.  



 

 Considering the facts and circumstances and law laid 

down by higher courts, the articles which were  identified by 

the complainant during the TIP held on 17.06.2021, be 

released to the complainant after due identity verification to 

be  conducted by IO/SHO concerned and on furnishing 

security bond as per valuation report of the articles.  After 

preparation of panchnama of the articles  and furnishing of 

security bond as per directions of Hon'ble Supreme Court, the 

articles  be released by the IO.  

 Panchnama and valuation report shall be filed in the 

court along with charge sheet/within one month.  

 Copy of this order be given dasti to applicant/her 

counsel.  

       (PANKAJ ARORA) 

    ACMM (EAST)/KKD/21.06.2021 



 

State vs. Mehtab Singh  

FIR no. 196/2016 

PS Preet Vihar  

U/s  420/467/468/471/423/120-B/34 IPC 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an  application for setting aside the issuance of 

NBWs 

 

Present: Ld. APP for the State. 

  None for the applicant/accused.  

  IO SI Neeraj through VC.  

 

  As none has appeared on behalf of the 

applicant/accused, the matter is adjourned.  

  Put up for appearance of the applicant/his counsel 

on 23.06.2021.  

(PANKAJ ARORA) 

ACMM(EAST)/KKD/21.06.2021 



 

State vs. Sanjay Naresh Prajapati 

FIR no. 72/2021 

PS Preet Vihar 

U/s 408/409/420/120-B IPC 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  
  
This is a statutory bail application u/s 167 (2) Cr.P.C moved on 

behalf of the applicant/accused.    

Present: Ld. APP for the State. 

  Sh. Pankaj Mehta, ld. counsel for the applicant/  

  accused.  

  Sh. Raj Verma, ld. counsel for the complainant.  

  IO SI Lokesh through VC.  

  Accused is stated to be in JC.  

  Heard on the statutory bail application.  

  The applicant/accused was arrested in the matter on 

17.03.2021. As per the reply filed by the IO, the charge sheet in the 

matter has already been  filed on 16.06.2021.  

  In view of aforesaid reply, ld. Counsel for the 

applicant/accused prays for withdrawal of  the aforesaid application.  

Permission granted.  

                    Bail application is hereby dismissed as withdrawn.  

  Copy be given dasti  to the ld. Defence counsel.  

 

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/21.06.2021 



 

State vs.  Tarun Sharma 

FIR no. 96/2021 

PS Preet Vihar 

U/s 419/420/120-B/34 IPC 

& 66C/66D IT Act 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

 

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused for grant of interim bail.  

 

Present: Ld. APP for the State. 

  Sh. Vivek Chaudhary, ld. counsel for the applicant/ 

  accused.   

  IO Ins. Satendra Khari through VC.  

  

  Accused is stated to be in JC.  

 

  It is submitted by ld. defence counsel for the 

applicant/accused that he is innocent and has been falsely 

implicated in the matter and he is in J.C since 11.04.2021. It is 

submitted by ld. Counsel  for the applicant/accused that he is 

only 10th class pass and he does not have any technical expertise 

to commit any sort of IT fraud.  It is further submitted that 

investigation qua the accused has also been completed and 

charge sheet has also been filed, hence  no   fruitful   purpose   

would   be  served   by keeping the accused/applicant in 



 

custody.  It is further submitted that there is no evidence on 

record that the applicant/accused has received any cheated 

amount from the victims in his bank account or otherwise.  It is 

further submitted that applicant has been made an scape-goat 

and the actual culprits, who are the main conspirators in the 

present case, have not been arrested by the IO for the reasons 

best known to him.  Hence, it is prayed, that accused/ applicant 

may be granted bail. 

  Bail application is opposed by the ld. APP  stating 

that allegations against the applicant/accused are serious in 

nature and as such,  it is prayed that bail application be 

dismissed.  

  I have heard rival submissions and perused the 

reply. 

  There is an allegation against the applicant/accused 

that he was the manager of the Call Center being run at Office 

no. 101, DDA Complex, near Scope Minar,  Preet Vihar, Delhi, 

wherein the employees deployed used to  impersonate 

themselves as employees of Amazon INC and used to solve the 

queries relating Amazon INC App in exchange of some gift 

cards. 

  On specific query from the IO, IO has pointed out 

that co-accused persons namely Chirag Saini, Rohit Aggarwal, 

Shahrukh and Piyush Kumar Gupta were the main blockers and 

they used to process the cheated amount, which was being 

received from the victims residing in US.  These co-accused 



 

persons have been interrogated but not arrested in view of 

covid-19 pandemic 

  Admittedly, the investigation qua the 

applicant/accused is complete.  Considering the fact that the 

role of the applicant/accused is less serious than the co-accused 

persons namely Chirag Saini, Rohit Aggarwal, Shahrukh and 

Piyush Kumar Gupta, who have not been arrested by the IO for 

reasons best known to him, no useful purpose is going to be 

served by keeping the applicant/accused in custody further. 

Considering the period of custody and aforesaid  circumstances, 

the accused/ applicant is hereby granted bail on his furnishing a 

bail  bond in the sum of Rs. 25,000/- with one surety of the like 

amount to the satisfaction of ld. M.M/Duty M.M/Link M.M. 

Accused be released from JC if not required in any other case. 

With these observations, application stands disposed of.  

  Digitally signed copy of the order be sent to the  to 

Jail Superintendent concerned, for necessary information and 

compliance, if any and to supply the copy to the accused.  

  Copy be given dasti  to the ld. Defence counsel.   

   

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/21.06.2021 



 

State vs. Puneet Sharma @ Ashu 

FIR no. 194/2021 

PS Preet Vihar 

U/s 356/379/411  IPC 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is a bail application u/s 437 Cr.P.C moved on behalf of 

the applicant/accused.   

  
Present: Ld. APP for the State. 

  Sh. Pujay Kr. Singh, ld. counsel for the applicant/  

  accused.  

  Accused is stated to be in JC.  

  Heard on the bail application.  Reply filed by the IO 

perused.   

  At the request of ld. defence counsel, let reply to the 

bail application be supplied to him.  

  In view of aforesaid reply, ld. Counsel for the 

applicant/accused prays for withdrawal of  the aforesaid application.  

Permission granted.  

                    Bail application is hereby dismissed as withdrawn.  

  Copy be given dasti  to the ld. Defence counsel. 

 

 

(PANKAJ ARORA) 

     ACMM (EAST)/KKD/21.06.2021 



 

State vs. Hemant @ Happy 

FIR no. 5198/2021 

PS Preet Vihar  

U/s  379/411/34 IPC 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an application for calling Status report.  

 

Present: Ld. APP for the State. 

  None for the applicant/accused.  

  Ms. Anita Dayal, Jail Superintendent CJ-12.  

  It is submitted by the Jail Superintendent that 

accused Hemant @ Happy  shall be released soon after receipt 

of Address Verification Report from the concerned PS.  

  In view of submissions of Jail Superintendent, no 

further directions are called for in the matter.  

  The application stands disposed of.   

 

(PANKAJ ARORA) 

ACMM (EAST)/KKD/21.06.2021 



 

State vs. Kanhiya 

E. FIR no. 027169/2019 

PS New Ashok Nagar 

U/s  379   IPC 

 

21.06.2021  

Through Video Conference  

The present matter has been taken up today through   Video 

Conference according to the Office Order no. 

5/R/RG/DHC/2021 dated  23.04.2021 as well as Office Order 

no. 6/R/RG/DHC/2021 dated  14.05.2021, issued by Hon’ble 

High Court of Delhi.  

  

This is an applicant seeking correction/modification in the 

order dated 27.05.2021 passed by ld. Duty M.M 

 

Present: Ld. APP for the State. 

  Sh. Mohd. Imran, ld. LAC, applicant in person.  

 

  Heard on the aforesaid application.  

  As per the record, the bail application in the 

aforesaid matter, wherein order dated 27.05.2021 was passed by 

ld. Duty M.M, was moved by Sh. Mohd. Imran, ld. LAC.  

  Accordingly, order dated 27.05.2021 passed by ld. 

Duty M.M, is partially modified to the extent that name of the 

counsel mentioned therein be read as “Mohd. Imran” instead of 

“S.N. Jha”. 

  The application stands disposed of.  

  Copy of this order be given dasti.  

 

 (PANKAJ ARORA) 

     ACMM (EAST)/KKD/21.06.2021 
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